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GOVERNMENT OF ASSAM

ORDERS BY THE GOVERNOR
LAW DEPARTMENT

NOTIFICATION
The 31st October, 1974

No. LJL. 178/74/53.—The following Act of the Assam Legislative
Asgsembly which received the assent of the Governor is hereby published
for general information.

ASSAM ACT XXVII OF 1974
(Received the assent of the Governor on the 30th October; 1974)

THE ASSAM CONTINGENCY FUND (AMENDMENT)
ACT, 1974

An
Act

further to amend the Assam Contingency Fund Act, 1950,
Preamble. ~ Whereas it is expedient to amend the Assam Contingency

Fund Act, 1950, herein called the principal Act.




F o
\
S

968 THE ASSAM GAZETTE, EXTRAORDINARY, NOV. 5, 1974

It is hereby enacted in the Twenty-fifth year of the
Republic of India as follows:—

Short title 1. (1) This Act may be called the Assam Contingency
tngeuiomm- Fund (Amcndmcm) Act, 1974,
on

(2) It shall come into force at once and shall remain
valid upto 3lst March, 1975,

Amendment 2. In the principal Act, to Section 3, the following proviso

of Section ; Tkl
S of At shall be «dded:

Act IX of

1950. Prov ded that during ihe period of operation of the
Assam (Contingency F (Amendment) Act, 1974, a f{urther
sum of ten crores of rupee: shall be paid from and out of
the Consolidated Fu: the State of Assam into the
Contingency Fund of Assam.

The sums authorised to be paid and applied from and
out of the Consolidated Fund of the State of Assam by this
Act shall be appz‘c;}ri?t_cd for the services and purposes
expressed in the Schedule in relation to the year ending on
the 31st day of Marr L, 1975 and shall be re-transferred from
the Contingency Fund to the Consolidated Fund of Assam
on or before the Ist April, 1975.

Services and purposes Sums not
by Major Heads. exceeding
€Y ¥3)
769—Appropriation to Rs. 10,00,00,000

the Contingency Fund.

Repeal and 3. (1) The Assam Contingency Fund (Amendment)  Assam
saviag. Ordinance, 1974 is hereby repealed. Irdmamcc
of 1974.

(2) Notwithstanding such repeal, anything done or any
action taken under the Ordinance so repealed shall be deemed
to have been done or taken under this Act as if this Act
had commenced on the twenty-ninth day of June. 1974.

Md. SAADULLAH,
Joint Secretary to the Govt. of Assam,
Law Department,
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